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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION
Bulletin Part-1I -
Novcmbt_:r 28, 2018.
" Erratom for The Kerala Sports (Amendment) Bitl, 2018
Erratum for the Kerala Spons (Amendment) Blll 2018 as received from Law

~ Department is published herewith for information of the Members.
ERRATUM =

No. 558

In the Kerala Sports (Amendment) Bill, 2018 published as Bill No. 159 in the

' Fourteenth Kerala Legisiative Assembly, under the heading “STATEMENT OF OBJECTS

AND REASONS”, for the words “The Bill seeks to achieve the ahove objects” ‘the
following paragraphs shall be inserted, namely:-

“As the Kerala Legislative Assembly was not in session and the above pmposa]s had
to be given effect to immediately, the Kerala Sports (Amendment) Ordinance, 2018 was

' promulgated by the Goveinor of Kerala on the 16® day of August, 2018.and the same was
published as Ordinance No.42 of 2018 in the Kerala Gazette Extraordinary No. 2206 dated
the 20* day of August, 2018, : .

'IhmlghaBillturep]aceﬂlesaldOTdmancebyanActofﬂle StateLegxslatm'ecwld
not be introduced i, and passed by, the Kerala Legislative Assembly during its session
which commenced on the 30* day of August, 2018 and ended on the same day itself,

In order to keep alive the provisions of the said Oxdinande the Kerala Sports
(Amendment) Ordinance, 2018 was promulgated by the Governor of Kerala on the 12* day
of September, 2018 and the same was published as Ordinance No, 47 of 2018 in the Kerala
Gazette Extraordinary No. 2309 dated 12 day of September, 2018,

- The Bill seeks to replace the Ordinance No. 47 of 2018 by an Act of the State
Legislature.”
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